
IN THE COURT OF 4TH ADDITIONAL DISTRICT AND SEESIONS JUDGE, SRINAGAR 

File no.                                   date of institution                                    date of order  

Nil                                            11-05-2020                                                    11-05-2020 

In the case of:  

 Suhail Wani S/O Ghulam Mohammad Wani R/O Bazar Batmaloo, Srinagar 
 
                                        Vs 
UT of J & K through SHO police station Batmaloo, Srinagar 
 
Adv. Foziya Gull for petitioner 
APP for the UT 
In the matter of; petition for anticipatory bail 
CORAM-  HAQ NAWAZ ZARGAR 
JO CODE-  JK00054 
ORDER (at residence) 

1: Application seeking bail in anticipation of arrest has been presented before me through virtual mode WhatsApp 
from phone number 9149905543 on my phone number by the petitioner through counsel. In the petition, it has 
been averred that applicant is a peace loving citizen of J & K UT. He is having apprehension that some false case 
may be registered against him by his neighbourers. He has not committed any offence and is not having any criminal 
antecedents. In case anticipatory interim bail is granted in his favor, he will abide by all the conditions if any 
imposed by the court. He had not filed any other petition for bail before any other court. 

2: Issue notice to APP along with the copy of application and copy of this order to ld. APP for filing the detailed 
police report in this context. File to come up on 15-05-2020 before the Court of Ld. 3rd Addl. Sessions judge, Srinagar. 
Meanwhile, in the event of arrest of the petitioner, SHO P/S Batmaloo is directed to release him after he will furnish 
bail bonds in the amount of Rs.20000/- and personal bond of the like amount provided: 

3: The accused is not involved in any offence which entails punishment for more than five years, case is not triable 
by any Special Judge or any Designated Court or the accused is not involved in the case under Forest Act, LAWDA, 
heinous offences against women and are not involved in any offence punishable under section 188 of penal code. 
The accused person shall make himself available before the I.O, as and when required. 

4: That the accused person shall not directly or indirectly make any inducement, threat or promise to any witness 
and the accused person shall not leave the UT without the previous permission of the court.  

5: Put up on 15-05-2020 for filing of police report. Copy of this order be sent to Ld. Counsel for the petitioner 
and APP through WhatsApp. Nodal officer of this court is directed to forward in advance the copy of this order 
along with record to the said court. Ld. APP of this court is informed on phone to apprise well in advance to 
the APP of the said court. 

DATED   

11-05-2020                                                                                                                         

 

 

 


